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- 6 c4 	Therjevanceof the thirteen'ap1jbants 
Datéof Registration.. 	. 	. 	i this 'O.A. .,s to get the ben'fit' of'mer'f 
rg 	fu11DA with the pay for the pur'pos 6f beth 
Subject , 

	

	 Grauity and Retirement Gratuity orderea 'as 

per A-2. When the matter came up before the 
Dateof Posting 	 Bench, learned counsel for1the applicant 

33 • '. 	. 	" 	ubmitedthat similar O.A'os./O4 anci 318/04 

havedmitted anó this O.A. may also be 
'• 

	

	dmit.ed:.. ¶kspondents have no objection..' . 

Heard. ,Apl'icatjon is admitted,. Counsel for 
I 	 F 

respondents also stated that theiqustin of 

• •jLsu1on'1nvojves in tnis case and be .. 

' seeks four weeks" time to fileep1y stà:tement. 

Time is granted. "A'p1-i6an may file rejoinder, - .L 

if any , wthin two weeks tbereaft'er Lit 

before RC for cothpl'etion of plead±n.s'on 
26.7.04. 
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(.5.). Mr.OV Radhakrjshnán 
• . . Mr.Sunjl Jóse,ACGSC (rep.) 	. 

• 	 •. 	 . 	 S 

• 	At the request of the counsel on either 
side adjorned to 

• 	. 	' 	. 	. 	. 	By order 

\26.07.2004 	 c.o.i 

/\ 	
asp 

19.4 0 05 	 C-Il 
10 	 (12) Mr,OV\Radhakrishnan Sr, (rep.) 

Mr.Sunil Jose RC  

Counsel for the respondents has filed an 
Mr. S. K. Balacha . ndra6 represent d additional reply statement but the same has teen 
Mr.0.V.Radhakr1shna JO 	.- returned for curing defects. Counsel forthe 

applicants - 	 respondents seeks sometime to cure def cts and 

Mr.M.Rajeev repeáen1a1 Mr. 	to re-present the same. Let it be do e. Past 

Surul Jose, ACGSC 1 fÔr respon- after vacation. 

dents. 

No reply f..ledjret. Call" 

4 on25.10.2004. ,. 	 asp 

24.5.05 	 HPD 	 C-Il 

10ô9 2004 	(9) Mr.OV Rdhakrishnan Sr. (rep.) 
Mr.Sunil Jose,ACGSC 

b •';. 	
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the rquest of the counàeIèr the 

applicant,adjourned. Post next week. 
By order 

Nonefp eiherside- 	asp 

- 
Reply ison record. No 	 - 

rejoiner filed yet. Rejoind r, 

if any, filed by 10.11.2004 

be taien on record and there 

after list before SB for 

final hearing. 

<1fUTUT 

Notes of the Registry 

RC. 

None for etbér side. 

No reply filed yet. Call 

on 10.09.2004. 	. 
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2.6.2005 

Mr.OV Radhakrishnan (rep) 
T1rrc fr 	rnnfs 

Counsel for, the, applicant sought three 

17 A\9" 	 weeks' time, for rejoinder. Time is granted. 
Post the matter after three weeks. 	. 

H (AM) 
2.6.2005 

71. 	 kkj 

17.10.2005 	' , KVS(JM) 	C-il 

MiO.V.R2dbak1ishanan, Sr. 

4 	
Mr. Sunil Jose 

06 	 Couri 	
Heard. Common order roi\ounced in open 

17.10.2005 
vs 

4 
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